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OPEN COURT 

CENTRAL ADMINISTRATIVE TRIBUNAT· 

A J .f AH~AD BENCH : At LAHABM> 

CIVIT CONTEMPT PETIT!~ NO·l25 OF 2002 

IN 

ORIGINAL APPI~CATICN NO•l558 OF 1999 

Allahabad this the 3rd day · of July,2003 

HCN'BLE 1'1RS • MEEAA CHHIBBER,MEt-lBE~ 

HOO'BtE MR• D • R • TIWARI ,MEMBER-A 

Ram Chandra, 

son of Late Gopi , 

working as Fitter Grade - II, 

under senior secti01 Engineer ( RSO), 

Northern Railway, Tundla • • • • • • • • • • • • • -APPlicant 

(By Advocate shri c.P. Gupta & shri s. Ram) 

versus 

l • s hri v .p. Singh, 

Senior Divieiooal EJ.ectricai Engineer ( RSO), 

Northem Rat lway, D ·R ·M .• s Office, 

Allahabad• 

2 • shri Pooran Chand, 

Divisiaaal Electrical Engineer ( RSO), 

Northern Railway, Tundla • 

3 • Shri N •Singh, 

senior Grew cootroller ( RSO), 

Northern Railway, 

Tundla. 
• • • • • • • • • • • ·Respcndents , 

(By Advocate Shri A •I< • Gau r) 
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ORDER 
--~.....-.---

!Lal' •a tE MRS • MEEAA CHHIBBER,, MEMBER-J 

This contempt petition was filed by the applicant 

for nm-canpliance of the order paseed by this Tribunal 

on 06 .02 ·2001 in o ·A • No ·1558/99 • In the said judgment 

this Tribunal had directed respoodent no-4 1 senior crew 

Cent roller ( R .S .0 .) , Northern Railway, Tundla to regularise 

the allotment of the accanmodation in Block t-To·ll3 Tyi::--I, 

Railway colony, 'l\lndla w•e•f· 18·08·1997 -and it was left 

open to the respooeant no .4 to regularise the period of 

unaut horis ed occu patioo w.e .f • 14 ·2 ·1995 as per rules within 

a period of three months fran the date of ca1111unicat100 of 

this crder • Respoodents in their crunter affidavit have 

e~~itted that they have started deducting normal rent 

from the applicant !Ind as regards the excess deduction o£ 

damage rent for a period from November,1991 to May,2001 1 

the respoodents have prepared a bil 1 for a !5Ul!'1 o£ Rsl3 ,920/-

which has a 1 ready been Paid to the applicant which is evident 

fran Annex:ure CA-1 • They have also apol~ised for the delay 

but fran the reply filed by the respondents it is not clear 

~ 
as ·to wN] they have treated the quarter un~uthorised with 

effect fran 14 .09 .1995 to 14 .08 ·1997 as neither there is 

any specific avell!!ent to that effect 1nor11Sl' such 

been filed with the ccunter affidavit• 
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2 • Te a rned cronse ' f e r t he app1icant hae submitted that 

!Since the amoont Pa ' d t o hi"' is ooty f o r the period from 

November 1997 to t-1ay ,2001 and even that is not calc:u lated 

properly, therefore, resPQldent9 may be directed to give 

the break up of anoont and a lso to issue a proper order 

with regard to the period fran 14 .9 .1995 to 14 ·08 ·1997 so 

thet t.he amoont calculated 85 danage rent for t .he said 

i:eriod may aJso be retux:ned to the applicant• 

3. We feel that ~he request made by the applicant• a 

coonse 1 is justified as he has a right to know as to how 

they have calculated the amrunt of Rsl3 #920/- and how they 

have treated the period fran 14 .9 ·1995 to 14 .oa ·1997 • 

~ccordingly res.Pa'ldents are directed to pass a formal order 

with regard to the period fran 14 ·9·1995 to 14 .08·1997 and 

in case it is re9'l iarised they rrust calculate the ama:int , 

which has been recovered £ran applicant in excess by way of 

recovering the damage rent and if any amoont iis payable to the 

applicMlt after such calcu latim the same shoo Jd be paid to 

him within a period of four weeks fran tbe date of cQnrnuni-

caticr. of this order or elee they shoold pass a reasoned 

and speaking order under intimation to the applicant. They 

shmld also give break up with regard to the amoont of 

~13 ,920/- to the applicant within the same period. 

4 • With the above directions this contempt petitial is 

dropped• Notices issued to the res pendents are di!lcharged. 
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Member-A 
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Member-J 
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